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a9y
€ feeedt - 110 001
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3, 1936 (IH)
Uvh
‘Qo a?,‘oﬁ\:i%‘
BRSS!
Yftret
Al 991 & 947 95
faug; dictedl dleh 991 & TSE1 bl ST h1 36 |
HEISH/HEIEH,

HicTgell ik FHT & TS & &Y § SAYhT TNd hid ¢ I MY I8 ATUY hid T a9
T3 B T o1 dare yus (STEY-TsH) & STTIR SAA™ & AeeA/qRede &g e H Hehd ¢ |
e gewll @ evdfed forn s & fag faeffa smame 1w faewor g 71 (S1ea-d1)

2. JfF T dwa ¥ f dller 9 9SS @ & STed Hicied! @ik 9l & HeEl ] et
arrefed fore SIM & foTe @refl/Tes A =1 2 o1d: 5ie qeh afha e 3Ueisd el Shq S, T9 de
3TXATE AT & &9 H Uo7 fafengel/ et anfe # fonren goat foer R &t e &1 T 1 a9rfy)
Tedl #1 grT 3R 2w YR Gfed o7 faRaa Qarssl & faw gafya yifysiikal 1 qig
§TTATT AT T | STEATS AT o TRUT 1 YA Hual oo, el fashme e, 9Rd SRR
BRI & 7 fohal ST § 59 qoh TS i sAdfed fafia stare fuifd At & S1HaRr W 49
& o ST | STERATE AT H TavIehdl ¥ 3AfHeh 0 deh w1 TR iR 3T Y9R 9=t &l
@ < B

3. OCE & AUY W THATATA I STEARA ATA T TR oA e Tma 3R
39 IRM fFT MU SAEH Hid Tamg R Selier gfawmd (dog 9eed) M, 1956 (Fargeifen)
% I Tk a9 & SR UTed |l Yk Hhic § THREINSG 6 feTg ST |

4. T G 1 A GHATT R @leh 991 9SH Il 9 STemH & 3Mded & Hay § fuifa fog
I A AMGEl % STIER 9El 1 faeeav ued TRy H frafha ed o™, wie R el
ameifed fore wd €1 9@ & foT efraeT Sed 0T < 31een <1 9 Afereh mafierard s e difsh
3TaT 9iHfd &1 efeied & aR # o o 8§ gfawn 811 qenfy, aifed e & ofeied &1 SARadT
T e ST wehdl | foRelt oTaTd & Fesl & R H fohelt qo-Tes SR Aafaifad 9ee & o g8 fret
SHIIETER S 1 @SR el ol ST | Fafaitad qee 1 URer fawardy o s1gfasn 4
a9 o o sremy 9fafa g foan e erden & gy dm)
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5. AN qd1 SA®HE Fiaam (F98 959) 94, 1956 (Fomewiig) § foy Tu Iuasi &
ITUR TRl 1 ARHY Yok & IaH & T ERecl/®ie STard &1 3Tded fhan St €1 oTremd
gfafa gr1 M AFEEl & TER 5 s Ue@ii 1 sel &1 steed fRan ST § 378 M @ W
AT Yk HT PTAE HET I AR 3T M B FAT e ¥ Al U fow sAfafe e @
A AT T |

6. foeaaE 1ot T3y # Iucterd & 1A ford wew 1 I% foshed uw € for o frafia
e & ®9 § T Sad 3R T FTa Wie 9@ 1 fara w@ie o Fehdl © | 9 fageays e
TR H HHU T AR ST AW H Al T HI GO T, 370 TS § AqAY ¢ R Jhfeusw
ST @ fore sToet gadt ofR el wrefiekar s T S Y|

7. GES ] ST AN ofe ¥ Feifera o= glaensit w1 foerwr srsiy-di= § fomn e ¥

8. TIeh AT HSH A U o 3Taia Aafed STam &1 shosll Wid-/a 1 lshan an fontn
Geieft fgeror seiy-=R iR o= # fear wn ¥

9. frTu qem 3= YRl k1 A FHFIG: FS= & a3/ § 9 1 Se | fomdr sters
T ShesTl o4 ¥ I8t ST bl 319 o1al & 9ie-T1e frfafad amet & ar § o= <1 8 foh a8 —

(TH) THR 1 T A AR HT PIAA THI-F0F TR 3T I1/AT TR/SHH O F FHrdt
BRI AU The T H HT | T PAE A F F feafq § eded w® fFan s g ¥

() T T wfeq fordt 1= =afed 1 A9 fohuu o 7€ S 319en S§ A9 WY 7=l
T |
() Tamg TR 36 AEIE & T & gqfad W@-1@e 9 gefud et &1 aem 3 |

10. =i &1 &4 39 o1 i 3R faviy 9 F feamn s ® {6 s ewdfed foan mn stem
e gewi 3iR 3ah ufaneHl & fag € € 1 9fieR  goi/afa, St feafa &1, ok o9, 9he a9,
FHIA €9 § e foaw o4, Arar-fidr, o stean s, S aHRua 968 & WY W 8 R 374 W
anfera €, afmfea €1

11. afe e gfafq &1 9 yar =@l § fe frdt gee 3 fooeht & ot Suftafq stemn
stqufearfa & SR oTuT o7 fohm R feon € ereran 1o sdfed samg, wiw Farek iR fRyst |
fordt eriferera =afaa =61 2e faan © A 59 A0t 1 A olidh @ STee & 9He U hrdaret
% faQ, Sl 98 oTavas 99, 991 oo S|

12. (T&) ofish YT 9T AT 3% INARSA HTASRTA T B4 a1 AT 9+
fou SM/ge S STeay/T=Ien oilsh |1 &1 Ted 7 W W e § sifrss 4
ek T HIE doh SH fohuT W, afe 1E 21, S 9 I seAed § 9 fhdt & =fed
TN E IR Y, WHRAZI

(21 T 95 &1 A 81 91 W ST 9 1 YRaR TR ey § T foham
Ifg w1 &, S 9w & e F gd foren = @1 e, i el ) frem w5t fafy 9
6 HIE h1 A o 1€ Tehdl ¢ |
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13. &FE AT, R, TR HER, HFRK 371l FT 37de7 —I6 Ge=ii 1 TR H SR,
peer, et et IR WId Fareldl i stavaehdr &, 9 fuifia gwEt (rey-9: 9 o1e) | s
F TR &1 9 G Gy feerd, @ieh 91 gieererd st 9= Yo el 9 9w foRu S end € |
ey, Wk F IR TS w1 FHH T, o1d: 39 Gay § At TS H1 Wi G H U g TG
BT | HieX RISt T 3TMded We& o 370+ 19 TR 916 o Usiieh<0T WHIOT U5 st hidl ¥fd <4 W & faman
ST 1 11X TS iR W Farel b1 efreied o i fafyr & SR den sarg wfufa & gymfa
& Qw1 9 fohan s

14. ZHT QAT —3TaTd iR ShH gfawmd (d6g 9ee), frm, 1956 (Famgsifd) &
sidqtd, Tee, T8 fooet iR omqe fafem &=t den st am= fare om & fau fa &  ofearea
THAEH FARH IR < Hemed FARM & T gher T 1 95 T 99 § 31 9ot Selier S W)
1,50,000 f:3ceh T et X Tohd € | ST ST TG AfSHE FHARME R 1500 T3 Ffamme
1 3o Ja1 I T Thd & | el glaenstt & smaea ¥ fFuifta smaes v srgsa- & Hieg
# fegmu g |

15. Te=l | Y € fF 9 o9 oMaed sferl Afueil, Uee e W, wE W 402,

T W19 T 16 §[A, 2014 Toh TS S | ST A/l G Aiaared T8 9e@i & oy Tem™ &
TS i UihaT & HT foeh T4 39 Tt e 9 21 5 € |

16. 39 IRYA & W B 9 Y8l oo 91 Grgarerd § e & fau 9= 9 9ra 9t

ST R AERoAn foeR @ fhan S | safae gl ¥ oY © fh 9 3w Ui & S H
Freffea gosit § 4 efreed &L

Té"o / —
‘Q‘.oa?)‘o ‘Fg.g



I TH
(3@ 7ram Feieht uRu=-1E, 2014 SR 1)
ek 99 geEd! & ReEraeh smemw & efreied jq ST A

Application for Allotment of Residential Accommodation to Members of Lok Sabha

1. ISR TH/NAME O the MEMDET.... ..ottt
(T2 3181 H/in block letters)
2. OO A/ CONSUCTICY........ v eseeese s esseeseeee s eeeseseeeseeesseeseeee
(T2 31811 H/in block letters)
3. TTTT/SEALL. ...ttt ettt sttt ekttt ettt et et e bt ebebebeseaea et ettt st et ebebebebeseseseaeaeneaeasatses
4. 9 U TRl Frfafad stean amea 9 W WM § / Whether the Member has held any of the following or
equivalent posts:
B/Yes  T&/Post ¥From e/ To A Sty
T&1/No HE/ T/ IR/ 9/ Total Period
Month  Year Month  Year
@) Tk {1 STAY/IRA S §& : B/ Yes
=rnefter/Speaker Lok Sabha/ T&1/No
Chief Justice of India
(i) H=H Do TR S TA/faUG ¢ F/Yes
% a1 (ToHe/AH)/Cabinet T&/No
Minister of the Union/Leader
of Opposition (RS/LS)
(i)  TIUIA/Governor : ®i/Yes
T&/No
(iv)  J=AE/Chief Minister : B/ Yes
T&l/No
(v)  SooaH IEed & R @i/ Yes
Judge of Supreme Court T&i/No
(i) s H TS T/l 9 : B/Yes
ST/ T & T&l/No
I9-9gurafd/Minister of State in
Union/Deputy Speaker,
Lok Sabha/Deputy Chairman,
Rajya Sabha
(vil)  FurafasT faumEea & : B/Yes
STE/Ioa AT & A Te/No
=TATETel/Chairman/Speaker of
State Legislature/Chief Justice
of High Court
(vii) TSI H RfoFe TR & @f/HT ¢ F/Yes
TGS & TEH/6h= | T&i/No
I9-Ht/Cabinet Ministers in State
Chief Minister of Union
Territories/Deputy Ministers
of the Union
(x) TAHTIE/fagmams : F/Yes
JATEA&/Minister of State in T&i/No
State/Deputy Speaker of
Legislative Assembly
® T faum aa ey : B/Yes
Members of State Legislative T&i/No
Assembly
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5. OqH W 9uyasa |§ & fau feadt ar fraffad g3m €/No. of terms the Members has served in
Lok Sabha/Rajya Sabha

s |4l/Lok Sabha g |HI/Rajya Sabha el A4/ Total Period

6. (i) HTH Yei/elieh FHI/TST TH G STeifed
I ST AfS TS B, H1 AN

Details of present accommodation, if any
Allotted by General Pool/Lok Sabha/Rajya Sabha: ..o
(i) =P THeT g1 STTee aTqd T/ hl
T ©
Whether the accommodation is being vacated/
is proposed to be retained L ettt eeteeiteenee i te e ee e te e teeabe e bt e et e eteesbeereeesbeeteennren

(iii) afe @t HTA & A FIA A A

Date of likely vacation

7. e 9 YA 9 3Tafera Remrit srerd &5 w6
I HY (IR T UTIaT S/ e U 8)

Order of preference for area where residential
Accommodation is desired from Lok Sabha
(Subject to entitlement/availability) e ettt h et h et e h e et s bt et eb e e naeeate seaeteteietae

Tee! aad/First Preference L et — e e e e e e————ae e e et ——aeeeaatas seetereserenserennes
§§|I'l FIdl/Second Preference L e — e e — e et e e et et e enres teeeterererereenns
A9 sadl/ Third Preference ettt ettt oot et e s oo srornereetsereseane

8. O UUE UM Al SHeh YRR & fohdl T &1 9o WA 9 10 foraimit <t 9fifer & 1 oo wepta €, iR afe
7, 1 dedeel =Ry w4 B

Whether the Member or any member of his family has a house in his/her name within a radius of 10 kms. ......
from the Parliament House, if so, the details thereof:—

™ gRI JHIU-9A
Certificate from the Member

H ywiforq U § /1 certify that:—
(i) ™RGN fean T Swied SR B SRt SR favars & SR ol 9 €

The details given above by me are true to the best of my knowledge and belief.

(i) T3 Frag e 1w dug uewi =1 @i 99 Ia | o1ery swdfed fory S €, g fore ¥ ofR # ekt ure
HEI/HET |
I have read the rules under which residences from the Lok Sabha Pool are allotted to Members of Parliament
and agree to abide by them.

(iii) sTafed STeme W qen W qRaR & &l & JAr & e =mfed |

The residence applied for is required for my use and the use of members of my family.

(iv) H oTT STaTy foRdt TR TSE STera o1 A 1 7 a1 foRUd W /T SR 7 2 WeRry H /AT |

I will not sublet or share the residence with any other person, whether a Member of Parliament or otherwise.
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H 3= At € fof strare wfafa gr frafia snem ® swdfed sterd fid S & g 915 S99 TR STaTs wreft
FLME

I undertake to vacate the accommodation temporarily allotted to me immediately after I occupy the
accommodation allotted to me by the House Committee on a regular basis.

(98H =1 g8/ Signature of the Member)

feR/Dated........oooeveeen. Tea™ T @&/ Identity Card NO. .........oveeveeereeeresres

TaH,/To,

f9e¥r®/Director

@ieh |1 "ieared/Lok Sabha Secretariat
TSC feeef/New Delhi

AR . USH GN & e WATHHAT o TR Teh IR e HiH{G R STafed STa a6 Toh el agell ST Siel
T Ot T 9=l i fafia oam steifed 7 &1 5/ |
J. e T TS A S STAW % SR & AU e star e uitad w1 39|

Note: 1. Accommodation once allotted by the House Committee as per the preference given by the Member
will not be subject to change till all Members are allotted regular accommodation.
2. For details of accommodation in Lok Sabha MPs Pool, please refer to the Accommodation Circular.



ERELI
(T e Heieht qRu=-1E, 2014 HTI 1)
T 9T HEE WS I | HHS HSH| ol 36 & Tl Iuetey smrarq 1 fereroy

T 3R Riew
W T ST FHA THE
1. A 161
2. foa wiem, el Ty 23
3. foom wiew, aRg TR 24
4. ToTE wiew, T g 123
5. T wiew, IRy TR 89
6.  To9Ta wied, W am 21
7. THOUHe TRiH, Sodhoude AN 39
8.  fHvel wiew, derrure 1
9.  THTa wied, W= TR 1
10.  fdTa wiey, faas o 2
11. *iiotflo BISH (BT 3T STETH )
(THT-68 X TTA-25)
(39 Tohal TAfHT ATATE i TE Fegd + Th
SR Tohd gee) 39
FHA 523
oo TRU-1 T9A + 1 T steran 3 foe = 1 Fafia s
68 fTTet
25 Tad §= 39 fafa gt + 1 stfafea
WH FeH iR A R
FH o &= W FATR i T TS st
e 3T H THE
L. e Ty () 109 34
(T AR ) 20 24
2. HISY T (L) 95 31
(e =l > 12
3. offo dto gT3d 33 15
4. IS NIRRT 42 10
5. ERCKGE] 1 4
6. gl TS5 991E TS 15 2
7. T TR S 1
8. A ST S 17
9. % I TR (e =l ) 3 -
= <Alh 5
FHA 328 150

>
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AT T AR faawon

Y o & A THTE SITAT o groft
1. e O 4 34,42,44,50 \%
2. HAqAUE S 1 30T VI
3. dored 9 Hedl o 5 1, 5,7, 11-T, 23 il
4. foviwR T Ot 4 2, 4, 8, 14 VI
5. e 13 3,5,9, 15,17, 19, 20, 25, 27, VI

29, 30, 40, 42
6. HIRHFT T 1 20 VIII
7. TROSwmR U2 22 1,2,3,56,7,8,9, 13, VI
23, 25, 31, 33,
12-T, 12-41, 12-8, 13-T \Y
13 3, 14—, 14-9, 14-%, 16-T
8.  T%gNI WhIS TS 9 2,5, 6,17, 18, 19, 22, 24, 30 VI
9. TR e 2 Hi-1/7, H-1/20 VI
10. B9 =F WYL A 4 1,379 VI
11. S99y 5 14, 16, 20, 22 VI
7-&t VII
12. SR "X 1 1 VII
13. S oA 2 2,7 \Yil

14. W w 5 7, 17, 64, 81, 85 VI
15. e mes 1 H-1/13 \%

16. WA TS 12 3, 4, 8, 11, 14, 16, 18, 20, 22 \Y

26, 28, 32
17. HgU e 2 TSAl-13, TAl-18 VII
18. USRI U 6 =t 1/2, © 1/15, € 1/16, § 1/19, VI
=t 1/20, € 1/36
19. U 1 Tll-14 Vil
20. vdfed 9q AR 6 2,7,9, 10, 11-T, 12* VI
21, TS JERE U8 7 6, 12, 14, 18, 20, 22, 24 VI
22, HERSLS ©H 1 *(12) VI
23,  OHET S 1 *(7) VI
24, VESE e 6 TEH-79 %, WaAT-83, TeH-86, TH-90 VI
TH-91, TH-95

25.  HEY TaY oA 1 2 VI

26. dF Hqfd o= 4 2, 6, 13% 14 \%i

27. 1 Hfd A6 1 12 \%i

28, IEIUTH oA 1 4-T VI

*3Teie o T SueTs &t |
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EL S A TS ST Fo Srofy
29.  dTeThe U 5 2-T, 4,589 VI
30.  dIcTehaN o 2 1-T, 2-%f VI
31.  faore A 1 TS-17 VI
32. facrs oA 2 Hi-1/7, §-1/10 VI
33, ek OF 1 12 VI
34. farem @™ 10 4,6, 11, 12, 12-T, 14, 17, 18, 19, 20 |
35, dfciTed shide 1 20 VI
RIS w1 G fererm
IV (T) — ST T Th TEH He
TRIV () — T EA T dSEH W
IRV (H) — TR €9 T de€d He
TV () — TET & IR JS&H U2
T FAE ATV (YQ) — 2 SR ® R Q) SeEd 2
YK A 2AZT V (/) — T TET ' AR O SSwH T
G Rl 2=q V (/i) — 31 SR & i 9N aSE A He
T2 2R V (/) — I T B SR Ao TRy
e iR <o &0 e
T VI (TR ) — THTE TIZ, SshoTee i,
TR T + dF ISEH + T WIF Fa +
Teh WX
g & el TS A Sroft
1. et oF 2 Hi-11/5, §i-11/32 V(@)
2. USRI U 1 *(Cr3) \Y
3. g TR 1 g-1/35 V (=)
4. THUH WiH 39 T-1, T-3, T-4, T-5, 6-T, 7--1, -2 \Y%

-4, Sft-5, @-1, H-2, W-3, G-, VI (fo@ groft)
-7, €-1, -2, s-201, S-203,

1-204, S1-301, s-302, SH-304, S-401,

1-402, s-403, -404, S-501, s-502,

1-504, s1-601, sf-602, sf1-603, sf-604,

1-701, S-702, #M-703, S-704, F-503

*Ireied & Ty Suetey e |
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%Y e

& FHA THTE

i

T ST 21
Y-t

T T 6
CERRY
=9 &t 115

EEER] 2
LRENR LR 24
T

HI3Y T 65
29 &

229 9t 24

1, 8,9, 10, 11, 12-T, 19, 21, 22, 24
25, 27, 29, 31, 32, 33, 34, 38, 41, 43,
44

4, 6, 96 196,* (95, 195)

1, 2, 11, 12, 13, 14, 15, 17, 18, 20,
21, 22, 27, 28, 29, 31, 33, 39, 40, 42,
43, 44, 45, 46, 48, 50, 59, 61, 62,
65, 67, 68, 69, 70, 71, 72, 73, 76,
83, 84, 85, 89, 91, 92, 93, 94, 97,
98, 100, 111, 114, 115, 118, 122, 127,
128, 130, 132, 139, 140, 142, 143, 146,
147, 148, 149, 150, 159, 160, 161,
162, 163, 164, 165, 166, 172, 173,
174, 175, 176, 177, 178, 183, 184,
185, 187, 188, 189, 190, 192, 194,
197, 200, 201, 202, 204, 206, 208,
209, 212, 213, 214, 215, 216, 217,
218, 219, 221, 222, 224, 225, 226,
227, *(64, 102)

30, 32,

3-5,7-9, 8-10, 23-25, 24-26, 35-37,
36-38, 51-53, 52-54, 55-57, 56-58,
80-82, 104-106, 107-109, 108-110,
123-125, 124-126, 152-154,155-157,
156-158, 167-169, 168-170, 179-181,
180-182

6, 10, 13, 14, 20, 26, 32, 34, 36 38,
40, 42, 51, 52, 56, 58, 59, 64, 65, 68,
69, 70, 72, 73, 74, 84, 105, 107, 108,
109, 110, 111, 112, 114, 119, 120, 121,
123, 125, 126, 131, 132, 133, 134,
136, 137, 142, 151, 152, 157, 158,
159, 160, 161, 163, 164, 166, 167,
169, 170, 180, 186, 189,*(31, 71)
22, 77, 80, 81, 82, 85, 86, 87, 89,
90, 91, 92, 173, 174, 175, 176, 178,
182, 184, 185, 187, 188, 201

V()

*3Mee & fory Suetss e |
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g & e ST TR Sroft
G Tl 20 1-3, 2-4, 15-17, 16-18, 27-29, 28-30, v
EEERUVLY 43-45, 44-46, 47-49, 48-50, 101-103

115-117, 116-118, 127-129, 128-130,
143-145, 144-146, 147-149, 148-150,
171-172
G RiIe™ 4 33-35, 37-39, 203-204, *(154-156) v
215y Si/ef
8. ol U gsy 26 6, 7, 101-st, 101-H, 107, 114, 121, T2 ALY
TIA 5T 128, 213, 214, 221, 227, 228, 306,
307, 313, 321, 327, 328, 413, 421,
506, 520, 521
e geed 65 2,3,8,9, 10, 15, 25, 26, 101, 101-T, B o
102, 103, 108, 109, 110, 111, 116,
117, 125, 126, 201, 202, 205, 208,
210, 215, 216, 217, 218, 219, 224,
225, 305, 308, 311, 312, 315, 319,
322, 323, 324, 401, 402, 403, 404,
405, 408, 409, 410, 412, 423, 424,
425, 501, 502, 508, 510, 511, 515
516, 517, 518, 519, 522, 524
WE Fared &1 & faam
wAE & A THTS W Faled T
1. TET@E 109 3,4,7,8,9,11, 12, 13, 15, 17, 18

19, 20, 21, 22, 23, 24, 28, 29, 30, 31,
32, 33, 34, 35, 38, 40, 43, 44, 45, 46,
50, 51, 53, 54, 56, 57, 58, 59, 61,
64, 67, 68, 69, 70, 71, 72, 73, 101,
102, 103, 104, 106, 107, 108, 110,
111, 113, 115, 117, 118, 119, 120, 121,
122, 125, 126, 127, 128, 129, 131,
132, 133, 135, 136, 137, 138, 139,
141, 142, 143, 144, 146, 147, 148,
149, 150, 152, 153, 154, 155, 156,
157, 158, 159, 160, 161, 162, 163,
164, 166, 167, 168, 169, 170, 171,
172, 173, 174

*3Mee & fory Suetss e |
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%Y e

&t

A THR

I FaT Te

el T (T TR )

HSY T

=Y T (T =T )

it e B3

fRirsTeme Tre

EOEURCE]

< e G e

A IS B
YA DI g HEgRM

=

19

96

33

42

15

12

T-4, TI-8, TA-10, T-11, TA-12,
TH-15, Ti-16, TH-17, TA-18,
TH-19, TI-20, TA-21, TH-22, TI-23,
TH-24, TI-25, T-26, TA-27, TI-28

1,2,4,5 78,09, 11, 13, 14, 15, 16,
18, 19, 20, 23, 24, 25, 28, 29, 30, 31,
32, 33, 34, 35, 36, 38, 39, 40, 41,42,
44, 46, 49, 50, 55, 56, 57, 59, 60, 61,
62, 63, 64, 66, 67, 69, 70,71, 73, 75,
76, 77, 80, 81, 83, 86, 90,91, 101, 102,
103, 105, 106, 113, 114, 115, 118, 120,
121, 123, 124, 125, 126, 132, 133, 134,
135, 136, 138, 139,140, 141, 142, 144,
145, 146, 147, 148, 149, 154, 156, 158,
159, 161

TH-2, TH-3, TH-4, TH-5, TH-6

1,2,3,4,5 178,09, 10, 11, 13, 14,
15, 17, 19, 20, 31, 32, 34, 35, 36, 38,
39, 41, 44, 47, 50, 51, 55, 57, 58,63,
64

1,2,3,4,7, 8,9, 12, 13, 14, 16,
18, 20, 21, 22, 23, 25, 28, 30, 31, 34,
39, 41, 42, 45, 46, 47, 48, 50, 51,
52, 53, 55, 56, 57, 59, 60, 61, 63,
64, 65, 66

2

1,2,3,4,56,7,8,9, 10, 11, 12
(22, SUY & 11W),
(21, SF9E & UID) 13, 29

4-, 6-%1, 10-9
3, 6,18, 19, 20

AR S 1 §oan faewo

%Y e

GE]

HA TR

I 0 T

T T

34

1,2,4,5,6,7,8,9, 13, 17, 18, 19,
20, 21, 22, 23, 24, 102, 104, 106, 107,
108, 112, 113, 114, 116, 117, 118,
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F.No. 2/1/14/MS
LOK SABHA SECRETARIAT
(M.S. BRANCH)
PARLIAMENT HOUSEANNEXE

NEW DELHI-110001
Dated  May, 2014

From
AXK.SINGH
JOINT SECRETARY
To
ALL MEMBERS OF LOK SABHA

Subject: Allotment of residences to Members of 16th Lok Sabha.
Sir/Madam,

I am directed to welcome you as Member of 16th Lok Sabha and request you to apply for allotment/change of
residential accommodation, as per form enclosed (Annexure I). A Statement showing the residences which are meant
for allotment to the Members of Parliament is enclosed. (Annexure-II).

2. As the residence in Lok Sabha Members' Pool may not be vacant/habitable for immediate allotment to
Members of 16th Lok Sabha, arrangements have been made for Transit Accommodation in State Guest Houses/
Bhawans, etc. in New Delhi in single rent free room till such time regular accommodation is made available. However,
Members will be liable to pay charges for food and other additional services including charges of telephone etc.
directly to the authorities concerned. The rent in respect of Transit Accommodation is paid by the Directorate of
Estates, Ministry of Urban Development, Government of India till the regular accommodation allotted to a Member
becomes habitable as per prescribed norms. Members are liable to pay rent and other charges for overstay in Transit
Accommodation.

3. On the request of the Members, MTNL, will install a temporary telephone connection in the Transit
Accommodation and the telephone calls made shall be adjusted against the total free calls admissible during a year
under. 'The Housing and Telephone Facilities (Members of Parliament) Rules, 1956' (as amended).

4. In accordance with the criteria to be laid down by the House Committee, Lok Sabha, in respect of allotment
to be made from the Lok Sabha Members' Pool, Members are allotted regular Hostel type accommodation in Vithalbhai
Patel House, Flat type accommodation, and Bungalows. When applying for accommodation, two or more preferences
may kindly be indicated to facilitate the House Committee to decide the allotment. However, the allotment of preferred
accommodation can not be assured. Any informal arrangement made between an ex-member and a newly elected
Member regarding occupation of any residence will not be recognized. Only an allotment made by the House
Committee will be valid, to obviate avoidable dislocation and inconvenience to a newly elected Member.

5. As per the provisions in the Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as
amended), Hostel/flat type accommodation is allotted to Members without payment of licence fee. Eligible Members
allotted bungalows as per criteria laid down by the House Committee are liable to pay licence fee at normal rate. In
case, there is an office block in the bungalow, additional rent would be payable.

6. In Vithalbhai Patel House a Member has the option, subject to availability, to take either one double and a
single suite or three single suites as regular allotment. As the demand for the rooms in and Vithalbhai Patel House is
also likely to be more than the accommodation available, Members are requested to indicate their 2nd and
3rd preferences for alternative accommodation.
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7. Other facilities related to Housing, etc. available to Members are mentioned at Annexure-I111.

8. Procedure for handing/taking over of Accommodation allotted under Lok Sabha Members Pool and rental
liability is at Annexures-1V & V.

9. Rent and other charges will normally be deducted from Members' Salary/TA/DA. Before, the occupation of
aresidence, Members will be required give an undertaking in respect of the following matters inter-alia:—

(i) To pay all the Government dues from time to time either by deduction from their Salary/TA/DA or in cash.
In case of failure to make payments when due, the allotment will be liable to be cancelled forthwith.

(i) INot to subject or share the accommodation with any person including a Member of Parliament.
(i) To abide by the Rules relating to proper maintenance of residence and its surroundings.

10. It is specifically brought to Members' notice that the accommodation allotted to them is primarily intended
for Members and their family only. A family shall include wife/husband, as the case may be, and children, steps
children, legally adopted children, parents, brothers or sisters as ordinary reside with and are dependent on the
Member.

11. If it comes to the notice of the House Committee that a Member has sublet the accommodation or allowed
any unauthorized person to stay in the residence, staff quarter and the garage allotted to them, whether during their
presence or absence from Delhi, the matter will be placed before the Hon'ble Speaker, Lok Sabha for such action as
deemed necessary.

12. (i) Members of Lok Sabha or their families can retain Accommodation for a maximum period of one month,
after their term ends or resignation/removal, or otherwise on ceasing to be Member of Lok Sabha on
payment of the same rent, if any, which they were paying immediately before the occurrence of any of the
events mentioned above.

(i) In the event of death of a Member, the family of the late Member can retain the accommodation for a
period of six months from the date of demise on payment of rent, if any, as was being charged prior to be
event.

13. Allotment of Staff Quarters, Garages, Air-conditioners, Refrigerators, etc—Those Members who require
ACs, refrigerators, motor garages and staff quarters may apply on the prescribed forms (Annexures-VI to VIII)
obtainable from the Members Services Branch, Lok Sabha Secretariat, Parliament House Annexe. There is, however,
a shortage of staff quarters and garages and it may not, therefore, be possible to meet the demand of all Members in
this respect. Allotment of motor garage is made on production of photo-copy of registration certificate of the vehicle
in Member's own name. Allotment of Motor garages and staff quarters will be made strictly according to the date of
application and under the direction of the Chairman, House Committee.

14. Telephone Facilities—Under the Housing and Telephone Facilities (Members of Parliament) Rules, 1956
(as amended), a Member is entitled for three landline telephone connections and two mobile connections in
New Delhi and in their constituency or on usual place of residence. A Member can avail total 1,50,000 free local calls
on all these telephone connections annually. Besides, a Member can avail a broadband connection worth Rs. 1500
p.m. free of charge. Prescribed application forms for applying telephone facilities are given at Annexures-1X to XIV.

15. Members are requested to send their application to Executive Officer, Members Services Branch,
Room No. 402, Parliament House Annexe by 16th June, 2014. House Committee/Lok Sabha Secretariat will proceed
with allotment of accommodation for such Members whose requests are received by this date.

16. All requests from Members for residential accommodation received in the Lok Sabha Secretariat prior to the
issue of this Circular will not ordinarily be taken into consideration. Members are therefore, requested to apply afresh
in reply to this Circular on the prescribed forms.

Yours faithfully,

Sd/-
AK.SINGH
JOINT SECRETARY



ANNEXURE|

(Reference Para 1 of Accommodation Circular May 2014

s 9T WeEdl % REraelt STam & Sfreed ¥ e -l
APPLICATION FORALLOTMENT OF RESIDENTIAL ACCOMMODATION TO MEMBERS OF

LOK SABHA

1.  GT &1 TH/Name Of the MEMDET ......vieiiiiiii e a e e e e e e aeees
(T2 37811 4/In block letters)
2. THATET EH/CONSHIUGNCY ....oveieeeeee ettt
(T2 37811 4/In block letters)
T I ) - £ S
4.  Fnucw fordt frefafaa steren auee g W @I &/Whether the Member has held any of the
following or equivalent posts:
No TS/Post  ¥From qh/to FH sy
O/ | @9/  ®we (a9  Total Period
Month| Year Month |Year
(i) <R G SHLF&Y/ IR & T&A gi/yes
=)/ Speaker Lok Sabha/ Fé/No
Chief Justice of India
(i) s H whidHe T & wi/foas gi/Yes
& =1 (TeHe/AleEe)/Cabinet Fé/No
Minister of the Union/Leader of
Opposition (RS/LS)
(iii) TSIIE/Governor gi/Yes
T&/No
(v) geEsf/Chief Minister gi/Yes
T&/No
(V) STUaH SR & ATy gi/Yes
Judge of Supreme Court T&/No
(Vi) = ¥ Tog wAt/cen 9 %i/Yes
U/ T & 3T T&/No
F9Mfd/Minister of State in Union/
Deputy Speaker, Lok Sabha/
Deputy Chairman, Rajya Sabha
(vil) TuTafasT faumtea & gi/Yes
STEAEY/Iea AT o & T&/No
SRNE/Chairman/Speaker of

State Legislature/Chief Justice
of High Court
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g/No. TE/Post F/From

qeh/to o et/

Hig/
Month

T/

Year

Hig/
Month

99/  Total Period
Year

(viii) =T H Hfee T & wl/EH :  Ti/Yes
TEH & Jewsl/a<s o T/No
S9-T3i1/Cabinet Ministers in State/

Chief Minister of Union Territories/
Deputy Ministers of the Union

(ix) == ¥ T wAl/faum g & :  Ti/Yes
IreEg/Minister of State in State/  T&/No
Deputy Speaker of Legislative

Assembly
(x) TfauHEmac=/Members  : @i/Yes
of State Legislative Assembly T/No
5. OCH T W/Aed 99 & o frat 9 faffed 37 2/No. of terms of the Members has served in
Lok Sabha/Rajya Sabha:
s |4l/Lok Sabha 9 941/Rajya Sabha el eFd4/ Total Period

6. (i) W Yel/clleh GH/TST G gR SATefed
AU A IS FIE &, A

Details of present accommodation, if any

Allotted by General Pool/Lok Sabha/Rajya Sabha : ........cooiiiiiiii e,

(if) =R THet g1 STTemd aTqd /A i
T §
Whether the accommodation is being vacated/
is proposed to be retained

(iii) afe @reft T § A Fu A A
Date of likely vacation
7. R 9 YA W 3afera Rerrit srer &5 w6
ST ¥ (T Tk ATAAT 2l/TTET SUeTe )

Order of preference of area where residential
Accommodation is desired from Lok Sabha
(Subject to entitlement/availability)

et aFan/First Preference
Ta{ =ftd/Second Preference
e adFa/ Third Preference :

8. oI HUS U< U1 39S IR & Tordll Hew &1 §ue 9o 9 10 foraidiet o1 ufifyr # wig o1q 7eh &, i afe =,

GIGRSECIC RIS

Whether the Member or any member of his family has a house in his/her name within a radius of

10 kms. from the Parliament House, if so, the details thereof:
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e g0 JHI-9A
Certificate from the Member

H yfora s/t § fh/1 certify that:—
(i) B g fea T SWed SR TR SHER SR favars & STER uiaar 9§

The details given above by me are true to the best of my knowledge and belief.

(i) T3 Fram e o1efiv Toe Tewi o1 ol | Yt 9 T sydfed fore s €, ug fore € ofR # e
It H&T/h e |
| have read the rules under which residences from the Lok Sabha Pool are allotted to
Members of Parliament and agree to abide by them.

(ili) ST STTeTE AR qo B TRER @ wewi & v & R wfe
The residence applied for is required for my use and the use of members of my family.
(iv) H oTa ST foRdt THE Te S1eren 3T Afe b1 7 ol foRtd W /S oIk 7 & TR § WA |

| will not sublet or share the residence with any other person, whether a Member of Parliament or
otherwise.

H 3= At € fof strare wfafa gr frafia snem ® swdfed sterd fid S & g 915 S99 TR STaTs wreft
FG/E

| undertake to vacate the accommodation temporarily allotted to me immediately after | occupy the
accommodation allotted to me by the House Committee on a regular basis.

(9= 1 &M1&y Signature of the Member)
fei/Dated ..o Tea 99 §@&A/Identity Card NO. .......coovveevveicce

a1 /7o,

f1eerp/Director
Tk 91 Iiearer™d/Lok Sabha Secretariat
7 feeeii/New Delhi

e : TH. TGN R WAHHA & TR Ueh dR A AfAfd R STaEfed SA1ard a6 qek Tel aeall ST St a6
[t Tug gl # Frafba e stdfed 781 9@

3. Tk 9 T I & STATE & SN o o e SAen et 9fites w9 |

Note: 1. Accommodation once allotted by the House Committee as per the preference given by the
Member will not be subject to change till all the Members are allotted regular accommodation.

2. For details of accommodation in Lok Sabha MPs Pool, please refer to the Accommodation
Circular.



ANNEXURE II
(Reference Para 1 of Accommodation Circular—May 2014)

STATEMENT OF ACCOMMODATION AVAILABLE FOR ALLOTMENT TO MEMBERS OF PARLIAMENT
FROM LOK SABHA MPs POOL

BUNGALOWS AND FLATS

Sl Accommodation Total Unit
No.

1. Bungalows 144
2. Twin Flats—North Avenue 24
3. Twin Flats—South Avenue 24
4. Single Flats—North Avenue 123
5. Single Flats—South Avenue 89
6. Single Flats—Meena Bagh 21
7.  M.S.Flats—BKS Marg 39
8. Single Flat—Pandara Park 1
0. Single Flat—Rabindra Nagar 1
10.  Single Flat—Tilak Lane 2
11.  *V.P. House (Hostel Type Accommodation) 39

(Single-68 and Double-25)
(Treated as 39 units of Single Regular
Accommodation) + (one spare Single suite)

Total 523

*V.P. House - 1 Double + 1 Single or 3 Single = 1 Regular unit

68 Single ‘» = 39 Regular Unit : 1 Spare
25 Double |
STAFF QUARTERSAND MOTOR GARAGES

SI.  Area Total Unit of Staff Total Unit of Motor

No. Quarter Garage

1. North-Avenue (old) 109 k%)
(N-Block) 20 24

2. South Avenue (old) 95 31
(S-Block) 5 12

3. V.P. House 33 15

4. Ferozeshah Road 492 10

5. Canning Lane 1 4

6. Dr.R.P.Road 15 2

7.  Rabindra Nagar Attached 1

8. Meena Bagh Attached 17

9. Western Court Hostel (B-Block) 3 —
New Block 5 —
Total 320 150
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AREA-WISE DETAILS OF BUNGALOWS

Sl Area Total Bungalow Nos. Category
No. Unit
1.  Ashoka Road 4 34,42,44,50 \Y
2. Atual Grove Road 1 30A VI
3.  Balwant Rai Mehta Lane 5 1,5,7,11A, 23 VI
4. Bishambar Dass Marg 4 2,4,8,14 AY!
5. Canning Lane 13 3,4,5,9,15,17,19,20,25,27 AYI
29,30,40,42
6. Copernicus Lane 1 20 VIII
7. Ferozeshah Road 2 1,2,3,5,6,7,8,9,13, AYI
23,25,31,33
12-A, 12-C, 12-D, 13-A, 13-E,
14-B, 14-C, 14-E, 16-A v
8. Gurdwara Rakabganj Road 8 2,5,6,17,18,19,22,24, VI
9. Humayan Road 2 C-1/7,C-1/20 VI
10. Harish Chandra Mathur Lane 4 1,3,79 AY!
11. Janpath 5 14,16,20,22 ViI
7B
12.  Jantar Mantar 1 1 VI
13.  KamrajLane 2 2,7 VI
14.  Lodhi Estate 5 7,17,64,81,85 \YI
15. Lodhi Garden 1 C-1/13 \'%
16. Mahadev Road 12 3,4,8,11,14,16,18,20,22 A%
26,28,32
17.  Mathura Road 2 AB-13,AB-18 VI
18.  Pandara Park 6 CI/2,CI/15,CI/16,CI/19, Vi
CI/20,ClI/36
19. Pandara Road 1 AB-14 VI
20. Pt. Pant Marg 6 2,7,9,10,11-A.*12 VI
21. Rajendra Prasad Road 7 6,12,14,18,20,22,24 AYI
22.  Safdarjung Lane 1 *(12) VI
23.  Safdarjung Road 1 *(7) VI
24, Shahjahan Road 6 AB-79*, AB-83, AB-86, AB-90,AB-91,
AB-95 Vi
25.  South Avenue Lane 1 2 Vil
26. Teen Murti Lane 4 2,6,13* 14 VIl
27. Teen Murti Marg 1 12 VI
28.  Telegraph Lane 1 4-A VI
29. Talkatora Road 5 2-A,4,5,8,9 AYI
30. Talkatora Lane 2 1-A,2-C VI
31. Tilak Marg 1 AB-17 VI
32. Tilak Lane 2 C-1/7,C-1/10, VI
33.  Tughlak Lane 1 12 VIII
34.  Windsor Place 10 4,6,11,12,12-A,14,17,18,19,20 VI
35.  Willingdon Crescent 1 20 A%

*Not available for allotment.



37

AREA-WISE DETAILS OFFLATS

Type V (A)

Type V (B)

Type V(C)

Type V (D)

Combined Flat Type V(A/A)
Combined Flat Type V (A/B)
Combined Flat Type V (B/B)
Hostel Type

Type VI (Spl. Type)

Drawing Room +One Bed Room Set

Drawing Room + Two Bed Rooms Set

Drawing Room + Three Bed Rooms Set
Drawing Room + Four Bed Rooms Set

Two Drawing Rooms and Two Bed Rooms Set
Two Drawing Rooms and Three Bed Rooms Set
Two Drawing Rooms and Four Bed Rooms Set

Single and Double Room Sets in Western Court Hostel
and Vithalbhai Patel House

MS Flat, B.K.S. Marg—Drawing+Three Bed Rooms+
Two Staff Quarters+One Motor Garage

Sl Area
No.

Total Flat Nos.
Unit

Category

1 2

4

5

Tilak Lane
Pandara Park
Rabindra Nagar
M.S. Flats

L e

5. Meena Bagh
Type-C

6.  North Avenue
Type-A
Type-B

Type-C

—_ = N | W

21

C-11/5, C-11/32

*(C/3)

D-1/35

A-1,A-3,A-4,A-5,A-7,B-1,B-2
B-4,B-5,C-1,C-2,C-3,C-6
C-7,D-1,D-2,B-201, B-203, B-204

B-301, B-302, B-304, B-401, B-402, B-403,
B-404, B-501, B-502, B-504, B-601, B-602,

B-603, B-604, B-701,B-702, B-703, B-704, C-503

1,8,9,11,12&A, 19, 21, 22, 23, 24, 25,
27,29, 31, 32, 33,34,38,41,43,44

4, 6, 96,196,%(95, 195)

115 1,2,11,12,13,14, 15,17, 18, 20,

21,22,27,28,29,31,33,39,40,42,
43,44, 45,46,48, 50,59, 61, 62,
65,67,68,69,70,71,72,73,76,

83,84, 85,89,91,92,93,94,97,

98,100, 111,114, 115,118,122, 127, 128,
130, 132, 139, 140, 142, 143, 146,

147, 148, 149, 150, 159, 160, 161,

162, 163, 164, 165, 166, 172, 173,

174, 175,176,177, 178, 183, 184,
185,187, 188, 189, 190, 192, 194, 197,
200,201,202, 204, 206, 208,
209,212,213,214,215,216,217,
218,219,221,222, 224,225,226,

227 (64,102)

30,32

V(D)
v

V(B)

VI (Special Type)

VO

* Not available for allotment.
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1 2

4

Combined Flats Type
A/A

6. South Avenue
Type-B

Type-C

Combined Flats
Type-A/A

Combind Flats
Type-B/B

7. V.P. House
Double Suites

Single Suites

24

65

24

20

65

3&5,7&9,8—10,23—25,24—26,
35—37,36—38,
51—53,52—54,55—57,56—58, 80—82,
104—106, 107—109, 108—110,
123125, 124—126, 152—154,
155—157, 156—158, 167—169,
168—170, 179—181, 180—182

6,10,13,14,20,26,32,34,36 38, 40,
42,51,52,56,58,59, 64, 65,68,
69,70,72,73,74, 84,105,107, 108,
109,110,111,112,114,119,120, 121,
123,125,126, 131,132,133,134,
136, 137,142,151, 152,157,158,
159,160, 161, 163, 164, 166, 167,
169, 170, 180, 186, 189* (31, 71)

22,77,80,81,82,85, 86,87, 89,
90,91,92, 173, 174, 175, 176,
178, 182, 184, 185, 187, 188,201

1—3,2—4,15—17,16—18,27—29, 2830,
43— 45,4446, 47—49, 4850,

101—103, 115—117, 116—118, 127—129,
128130, 143—145, 144—146,

147—149, 148—150, 171—172

33—35,37—39,203-204 *(154—156)

6,7,101-B, 101-C, 107,114, 121, 127,
128,213,214,221,227,228, 306,
307,313,321,327,328,413,421, 506,
520,521

2,3,8,9,10,15,25,26, 101, 101-A,
102,103, 108,109, 110, 111, 116,117, 125,
126,201,202, 205,208, 210,215,216,
217,218,219,224,225,305,308,311,312,
315,319,322, 323,324, 401,402, 403,404,
405,408, 409,410,412, 423,424, 425,501,
502,508,510,511,515,516,517,518,
519,522,524

v

Hostel Type

Hostel Type

AREA-WISE DETAILS OF STAFF QUARTERS

SI.No. Area

Total Unit

Staff Quarter No.

1 2

3

1. North Avenue

109

3,4,7,8,9,11,12,13,15,17, 18, 19,20,21,22,23, 24, 28,29, 30,
31,32,33,34,35,38,40,43,44,45,46, 50, 51, 53, 54, 56,57, 58,
59,61,64,67,68,69,70,71,72,73,101,102, 103, 104, 106, 107,
108,110, 111,113,115,117,118,119,120,121, 122,125, 126,
127,128,129, 131, 132,133,135, 136, 137,138, 139, 141, 142,
143, 144, 146, 147, 148, 149, 150, 152, 153, 154, 155, 156, 157,

* Not available for allotment.



39

1 2 3 4
158,159,160, 161, 162,163, 164,166, 167,168,169, 170,171,
172,173,174
North Avenue (N-Block) 19 N-4,N-8,N-10,N-11,N-12,N-15,N-16,N-17,N-18,N-19,N-20,
N-21,N-22,N-23,N-24,N-25,N-26, N-27, N-28
2. South Avenue 9% 1,2,4,5,7,8,9,11,13,14,15,16, 18, 19,20,23,24,25,28,29, 30,
31,32,33,34,35,36,38,39,40,41,42,44,46,49, 50, 55, 56,57,
59,60,61,62,63,64,66,67,69,70,71,73,75,76,77, 80,81, 83,
86,90,91,101,102,103,105,106,113,114,115,118,120, 121,
123,124, 125,126, 132,133, 134,135, 136, 138, 139, 140, 141,
142,144, 145,146, 147,148,149, 154,156, 158,159, 161
South Avenue (S-Block) 5 S-2,S-3,S-4,S-5,S-6
3. V.P. House 33 1,2,3,4,5,7,8,9,10,11,13,14,15,17,19,20,31, 32,34, 35,
36,38,39,41,44,47,50,51,55,57,58,63,64
4. Ferozeshah Road 42 1,2,3,4,7,8,9,12,13, 14,16, 18,20,21,22,23,25,28,30,31, 34,
39,41,42,45,46,47,48,50,51,52,53,55,56,57,59, 60, 61,63,
64, 65,66
5. Canning Lane 1 2
6. Dr.R.P.Road 15 1,2,3,4,5,6,7,8,9,10, 11, 12 (behind 22 A Janpath), 12
(behind 21A Janpath), 13,29
7. Western Court Hostel B-Block 3 4-B,6-B,10-B
Western Court New Construction 5 3,6,18,19,20
AREA-WISE DETAILS OF MOTOR GARAGES
SL Area Total Unit Motor Garage No.
No.
1. North Avenue 34 1,2, 4,5,6,7,8,9,13,17,18,19,20,21,22,23, 24,102, 104, 106,
107,108,112,113,114,116,117,118,119,120, 121, 122, 124,
125
North Avenue (N-Block) 24 N-4,N-5,N-7,N-8,N-10,N-13,N-14,N-15,N-16,N-17,N-18, N-19,
N-20,N-21,N-22,N-23,N-25,N-26, N-27,N-29, N-30, N-31,
N-33,N-37
2. South Avenue 31 2,3,5,8,9,10,11,13,14,17,22,23,24,26,27,28,102, 103, 104,
105,106,108,109,110,113,114,115,117,118,119, 120
South Avenue (S-Block) 12 S-1,S-3,S-5,8-6,S-7,S-9,S-10,S-11, S-12, S-13,S-15, S-16
3. V.P.House 15 1,3,6,7,11,12,14,16, 18,19, 20,22,24, 25,26
4. Canning Lane 4 77,78,79, 84
5. Ferozeshah Road 10 53,54,59,61,63,70,71,74,75
6. Dr. R.P.Road 2 8,10
7.  Rabindra Nagar 1 82
8. Meena Bagh 17 1,2-B,3,6,7,8,10-A, 11,13, 14, 14-A, 15, 15-A, 16, 17,21,22




ANNEXUREIII
(Vide Para 7 of Accommodation Circular—May, 2014)
OTHER FACILITIES RELATINGTO HOUSING ETC.AVAILABLE TO MEMBERS OF LOK SABHA

1. Every Member shall also be entitled without payment of charges to the supply of water upto 4000KL and
electricity upto maximum of 50,000 units per annum (25,000 units each on light/power meters or pooled together) in
respect of any accommodation allotted to him/her by House Committee in respect of any private accommodation
occupied by the Member in Delhi. If both husband and wife are Members of either House of the Parliament and are
residing in the same accommodation, the electricity in units and water in kilolitre shall be calculated separately.

2. Where in respect of any accommodation, licence fee is payable on account of any improvement or addition
made to it or any additional service provided thereto, it shall be twenty-five per cent less than the normal rent payable
in respect of such improvement, addition or additional service.

3. Furniture shall be made available free of charge to the Members within the existing monetary ceiling of
Rs. 60,000/- in respect of durable furniture and Rs. 15,000 for non-durable furniture respectively. However, additional
provision such as tiles in bathroom and kitchen and the facility of washing of sofa and curtains after every three
months, the same shall be provided free of cost to the Member. The rent for additional items of furniture shall be
charged on the depreciated value of the furniture so made available at the resident of a Member.

Explanation I.— "Improvement or addition" means the provision of additional accommodation, furniture, table
and pedestal fans, table lamps, floor standard lamps, boilers, refrigerators, desert coolers and air-conditioning units.

Explanation II.— "Furniture" means such items of furniture as are admissible to a Member for a residence
allotted to him and includes any additional items taken on rent by him/her.

Explanation III.— "Additional Service" means:

(a) the provision of Safai karamcharis, Jamadars and the staff attached to Members' residence with dusters and
brooms;

(b) the supply of electric bulbs at the residences of Members;

(c) the maintenance of flower beds;

(d) the maintenance of any place (like an Enquiry Office) intended for the common benefit of Members; and
(e) any other service provided for the common benefit of Members.

4. Rebate— Sometimes on request being made by Members, additions/alterations in the form of additional
accommodation is carried out at the residences of the Members and furniture and other items of electrical applicances
are supplied at their residences. The Members are liable to pay additional rent for such additions/alterations as also
furniture items and additional services with 25% rebate as provided in the Housing and Telephone Facilities (Mem-
bers of Parliament) Rules, 1956 (as amended).

5. The light, power and water connections, for bungalows/flats can be obtained from the New Delhi Municipal
Council (NDMC) on deposit of security money. No security deposit is necessary in the case of Vithalbhai Patel
House, Western Court Hostel where sub-meters have been provided by the Government. Every Member, in respect
of any accommodation allotted to him, is entitled without payment of charges to the supply of water and electricity as
mentioned at para 1 above.

6. The flats in Vithalbhai Patel House at Rafi Marg have been provided with indepedent kitchenettes. No
Member shall be allowed to use coke/charcoal/firewood in the kitchen. He/she would make his/her own arrangements
for gas/electric stove, etc., in these flats.

7. In the Western Court, messing facility is available. In bungalows or flats the Members are required to make
their own messing arrangements. Messing in the Western Court is not compulsory for MPs. In the case of guests or
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family members sharing accommodation with a Member in the same suite, messing will be optional, but such guests
or family members who stay in independent suites (other than the rooms allotted to the Members) messing will be
compulsory.

N.B.—1. (i) Under the Housing and Telephone Facilities (MPs) Rules, 1956 (as amended), Members are entitled
to avail housing facility in the form of Flat type accommodation alongwith one unit of Staff Quarter and Motor Garage
free of cost. However, due to shortage of Motor Garage in Lok Sabha Pool, Motor Garage will be allotted subject to
availability.

(i1) the rent for bungalow type accommodation including rent of Staff Quarters and Motor Garage is subject to
amaximum of Rs. 105/-p.m.

2. (i) Durable furniture of the cost of Rs. 60,000/- and non-durable furniture of Rs. 15,000/- are rent free.

(i1) Rent for durable furniture above the cost of Rs. 60,000/- will be charged @ 1.2% per month and for non-
durable furniture above the cost of Rs. 15,000/- will be charged @ 2% per month.

3. The rent/charges for services is chargeable as determined by the Government from time to time.

(1) The charges for additional services in respect of bungalows represent the share of expenditure on services
such as pay of safai karamchari and jamadars and materials for the staff, such as dusters, brooms, etc.

(i) The charges for additional services in respect of flats at North and South Avenues, include share of
expenditure on conservance for common place and share ofi—

(a) Rentofaccommodation, furniture, refrigerators and other articles and services provided in common halls;
(b) Charges of electricity consumed in Badminton Courts at North Avenue and South Avenue;
(c) Share of rent of canteens at North Avenue and South Avenue furniture, etc. provided therein; and

(d) Share of rent providing of partition hedges in the common lawns of North and South Avenues; providing
and fixing R.C.C. posts as obstacles at the end of approaches at North and South Avenues; providing small
urinal stalls over the terrace of flats on first floor at North and South Avenues; Share of rent of the building
of Billiard Room in MPs Club in North/South Avenues; and providing iron bars to windows and ventilators
in first floor flat at North/South Avenues.

(iii) The charges for additional services in repect of flat at Meena Bagh include the water charges for the servant
quarter attached to each flat.

4. Additional rent is recoverable on account of addition and alterations made in bungalows, flats, staff quarters,
garages, etc. from time to time over and above the usual rent.

5. No charges for maintenance of flower and vegetable beds will be recoverable from Members who do not
desire this work to be carried out by the malis of the CPWD.

6. No rent of scale furniture is recoverable if the residences are allotted and occupied as unfurnished.
Proportionate rebate in rent for scale furniture is admissible on the articles of scale furniture returned.

7. In the case of suites in Vithalbhai Patel House the charges of Electricity & Water consumption are
recoverable in addition on the basis of meter readings.

8. (1) the following items are also supplied to Memebrs on rental basis through CPWD Enquiries:—
(a) Refrigerator (large, medium or small}—one

(b) Air Conditioner (Split/Window type)—For each Drawing and Bed Room.

(c) Desert Cooler/Room Cooler—In place of Air Conditioner, if required.

(d) Room Heater/Blower—for each Drawing and Bed Room.

(e) Insect Killer—for each Drawing and Bed Room.

(f) Boiler (25 Itr. or 35 Itr. or 50 Itr.)—One.
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(g) Aquaguard—One.
(i1) The rent for the above electrical items is chargeable as determined by the Government from time to time.
(iii) The above items will be supplied through CPWD Enquiries on availability of stock whether new or old.

9. Besides, Solar Water Heating System have been installed at the residences of Members in New Delhi.
Similarly in some areas, Piped Natural Gas (PNG) is being supplied at the residences of Members through Indraprastha
Gas Limited (IGL) in New Delhi.

10. Rates of rent and other services/items of all residences are provisional and are subject to revision with
retrospective effect.



ANNEXUREIV
(Vide Para 8 of Accommodation Circular—May, 2014)
PROCEDURE FOR HANDING/TAKING OVER OF BUNGALOWS/FLATS/HOSTELS
Handing over of Bungalows/Flats/Hostels

(1) When the regular accommodation including temporary accommodation for stay of guest, marriage purpose
of Staff Quarter/garage allotted to Member is to be given up by the Member, its vacant possession must be given
either to the Central Public Works Department Enquiry Officer or the Receptionist of the Hostel concerned as the case
may be. Till such vacant possession is given, Member will be considered to be in occupation of the same. Member will
be personally responsible for any loss or damage to Government property provided in the residence. If the loss or
damage occurs during Member's de facto or de jure occupation of the residence.

(i1) CPWD Service Centre shall be notified well in advance the proposed date and time of handing over of the
premises.

(iii)) The Member in whose name the premises stands allotted should, as far as possible, hand over the
possession himself to the CPWD Service Centre. In case the Member wants to get the premises handed over through
his authorized representative, an authority letter authorizing the representative with his attested signature to hand
over the possession of the premises and to sign the deficiency report of furniture (if any) should be sent.

(iv) The Member should ensure the compliance of the following formalities before approaching CPWD Service
Centre for issue of vacation report.

(a) They should get the Electricity/Water Connection disconnected from NDMC and obtain a No Objection
Certificate after disconnection from NDMC regarding upto date payment of electricity and water charges.

(b) They should return the Air-conditioners, Refrigerators, Coolers, etc. taken on hire from Air-Conditioning
Division, CPWD and obtain a No Demand Certificate' from them. Similarly, No Demand Certificate from
concerned Electrical Divisions, CPWD, shall be obtained in respect of Electrical fittings and fixtures
including geysers and blowers etc.

(c) They should return the furniture taken from CPWD to the concerned Service Centre and obtain No Dues
Certificate from them. If any deficiency in the furniture is noticed, a report to this effect shall be prepared
by CPWD Service Centre and has to be signed by the Member and handed over to the CPWD
representative at the time of vacation.

(d) They should get the (PNG) connections disconnected from IGL and obtain No Objection Certificate after
disconnection from IGL regarding upto date payment of consumption charges.

(v) After completing the above formalities, the Member shall hand over vacant possession of flat/bungalow
alongwith servant quarter and garage to the concerned CPWD Service Centre.

(vi) Vacation report shall be issued by the CPWD Service Centre after completion of above formalities.
Taking Over of Bungalows/Flats/Hostel

(1) AMember to whom a bungalow or a flat or hostel accommodation is allotted is required to give at least three
days notice of his arrival to the Central Public Works Department Enquiry Office concerned and for the Western Court
to the Superintendent of the Western Court Hostel as the case may be.

(i1) The Member shall approach the concerned CPWD Service Centre along with authority slip issued by the
Lok Sabha Secretariat personally or through his authorized representative whose signature shall be duly attested by
the Member with authorization letter for taking over the possession of the premises and for signing the inventory of
the furniture, etc.
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(iii) Vacant possession of bungalows/flats including staff quarters and garage (if allotted) shall be given by
CPWD Service Centre to the allottee during office hours.

(iv) Only routine works like white-washing, painting, cleaning of premises, etc., shall be carried out by CPWD
to make the premises habitable.

(v) Before any requisition for addition/alteration work is given to CPWD, the possession of bungalow/flat must
be taken over by the allottee. The rental liability shall commence from the date when the premises is made habitable
after completion of routine works.

(vi) For any work of addition/alteration, a requisition shall be given by the Member to the CPWD who in turn
will prepare the estimate and forward the same to the House Committee for approval. Any work of addition/alteration
shall be carried out only after the sanction of House Committee for works costing Rs. 75,000/- in total for the full term
of the Member of Parliament and beyond that by Ministry of Urban Development.

(vii)) CPWD Service Centre shall provide old furniture on written requisitions by the Member. In case the
Member desires that the furniture be issued to his authorized representative, he should send his requirement of
furniture to concerned CPWD Service Centre along with authorization letter with attested signature of the
representative and authority for acknowledging receipt and return of the furniture. The furniture inventory shall be
signed by Member himself or his authorized representative.

(viii) For supply of new furniture articles, the financial limit for sanction by House Committee for durable and
non-durable articles is Rs. 75,000/- only for full term of the Member. New furniture articles will be supplied only after
sanction to the estimate is communicated by the House Committee.

(ix) Furniture articles costing Rs. 75,000/- (Rs. 60,000/- for durable items+Rs. 15,000/- for non-durable items) will
be provided rent free. For any furniture taken over and above this limit, additional rent will be charged on durable
items 1.2% per month and non-durable 2% per month.

Complaints relating to NDMC/CPWD Received in various CPWD Engquiry Offices under Single Window System

(i) Members may lodge their complaints relating to NDMC and CPWD in respect of health, water supply,
sewerage, horticulture and civil works under a Single Window System at the following CPWD Enquiry Offices located
in MPs residential areas:—

CPWD Enquiry Office Telephone Nos.
North Avenue Service Centre - 23093997,23092891
South Avenue Service Centre - 23016977,23015250
Ferozeshah Road Service Centre - 23389738,23381866
Sunehari Bagh Service Centre - 23017631,23018746
Vithal Bhai Patel House Service Centre - 23719780

M.S. Flat, B.K.S. Marg Service Centre - 23324084,23739558

(i1) For complaints in respect of inadequate water supply, blockage of sewer line and non-removal of garbage,
complaint may also be made to NDMC Control Room Phone Nos. 23743642, 23360683, (sewer line), 23348300/301
(for garbage removal).



ANNEXUREV
(Vide Para 8 of Accommodation Circular—May, 2014)

RENTAL RESPONSIBILITY IN CONNECTION WITHALLOTMENT OF LOK SABHA
MEMBERS' POOLACCOMMODATION

(a) Acceptance/occupation of allotted accommodation

During Non-session Period During Session Period
(1) Period during which a within 8 days of the issue of Within 5 days of the issue of the

Member is required to accept allotment letter. allotment letter.
or refuse the allotment.

(i) Period during which a Within 3 days of the Within 8 days of the issue of the
Member who has accepted an commencement of the next allotment letter.
allotment required to occupy session.
the residence.

(iii) Period during which a -do- Within 3 days of the
Member when given change Commencement of the next
of accommodation is required session.
to shift from one residence to
another.

(b) Aresidence will, however, be liable for re-allotment to another Member on the waiting list, who has not been
provided with accommodation if it remains unoccupied beyond the offered period.

(c) These conditions may, however, be relaxed in individual cases by the House Committee or the Chairman,
House Committee.

(d) Rental Reponsibility:

(i) Bungalow Type Accommodation—When a Member of Lok Sabha who is without accommodation is allotted
a residence and such allotment is duly accepted by him, his responsibility for payment of rent, etc. in case of
Bungalow type accommodation would commence from the 8th day of the issue of allotment letter or the date of
occupation whichever is earlier. During session period within 3days from the date of commencement of next session
in case of allotment made during non-session period.

(i1) Change of Accommodation—When the Member is allowed a change from one residence to another and
such a change is duly accepted by him, his responsibility for payment of rent, etc., in respect of the newly allotted
residence would commence from the 4th day from the date of occupation and his allotment of the old residence would
be deemed to have been cancelled from the 4th day from the date of occupation and rent etc. at market rate charged
for the old residence till finally surrendered and vacated subject to the proviso to Rule 5 of the Housing and
Telephone Facilities (Members of Parliament) Rules, 1956 (as amended).

(iii) Flat/Hostel Type Accommodation—In case of Flat and Hostel type accommodation which is allotted to a
Member free of licence fee, the member is liable to pay market rate of licence fee in respect of the accommodation
originally under his occupation if not vacated in time or market rate of licence fee of the accommodation allotted as
change if not occupied in time as per rules laid down above.

(iv) Additional Accommodation—Rent for any additional accommodation provided to a member shall be
chargeable at a market rate. (This includes temporary allotments for marriage/guests in MP Flats or in Western Court).
The allotments of extra-servant quarters/garages, etc. shall be similarly regulated.
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(v) Temporary Accommodation—In case Member is in occupation of temporary accommodation provided in
V.P. House, State Guest House, Western Court Hostel or anywhere else for which Government is responsible for
reimbursement of rent, he/she will vacate the same immediately after he/she occupies the regular accommodation

allotted to him/her. In case the Member fails to do so, he/she will be responsible for payment of rent of such temporary
accommodation.

(vi) Date of occupation of accommodation will be reckoned from the date the occupation report prepared by the
CPWD and is signed by the Member of authorised representative.



ANNEXURE VI
(Vide Para 13 of Accommodation Circular—May, 2014)
APPLICATION FORALLOTMENT OF STAFF QUARTER TO MEMBERS OF LOK SABHA

To
The Under Secretary,
M.S. Branch,
Lok Sabha Secretariat,
New Delhi

Sir/Madam,

I'am to request you kindly to allot a Staff Quarter to me for the use of my servant. The particulars of my servant
are given below:—

1. Particulars of the domestic staff/driver:—

(a) Name Age Years
Photograph
(b) Father's Name of servant
(¢) Photo 1.D. No. duly attested
by Member
(Please enclose a copy of Ration Card/Driving Licence/I. Card issued by LSS/or

any other employing agency)

(d) Permanent Address

Mohalla
Post Office

District

State

(e) Any two visible identification marks:—

() General description which may help recognition of the Staff to unknown
persons:—
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2.Particulars of other persons/family members of the servant/staff/driver for whom accommodation is
required, if any—

S.No. Name Age Relationship with Staff

3. Locality/Floor preferred

4. Certified by the Member:—

I hereby certify that the details of guest(s) given above are true to the best of my knowledge and belief.
Shri for whom I require a Staff Quarter is my bona fide domestic
staff/driver of my Car No. . A Staff Quarter when allotted to me in my turn will be utilized
as a residence for my aforesaid domestic staft (and his family) only and for no other purpose.

Signature , MP

Name of the MP
(Block Letters)

Constituency

Identity Card No.

N.B.— 1. Staff Quarter will be allotted subject to availability in the locality where the residence is allotted to a Member.
2. This application will not be entertained if all the particulars required above have not been furnished.



ANNEXURE VII
(Vide Para 13 of Accommodation Circular—May, 2014)

APPLICATION FORALLOTMENT OF MOTOR GARAGE TO MEMBERS OF LOK SABHA

To

The Under Secretary,
M.S. Branch,

Lok Sabha Secretariat,
New Delhi

Subject: Allotment of a Motor Garage
Sir/Madam,

I request you kindly to allot me a motor garage near My flat/bungalow No.

allotted to me. The particulars of my car are given below:—

1

. Registration No.

. Registered at in the name of

2
3.
4

Make of the car

. I certify that:—

(1) the car specified above is owned by me;

(i) the garage when allotted will be used only for keeping my car and for no other purpose whatsoever;
and

(iii) the garage will be surrendered when not required.

5. Name of the Driver (N.A. in case of self-driven)
Licence No. with upto date validity
Yours faithfully,
Date.....cccceeveueuennne Signature
Place .....couvuueene. Name of M.P.
Constituency
I.C. No.

N.B.— (i) Member is requested to kindly enclose a photocopy of registration certificate in respect of vehicle registered in his/her own

name.

(i1) Motor Garage will be allotted, subject to the availability in the locality where the residence is allotted to a Member.
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ANNEXURE VIII
(Vide Para 13 of Accommodation Circular—May, 2014)

APPLICATION FOR ALLOTMENT OF REFRIGERATORS AND AIR-CONDITIONERS IN DELHI AND

NEW DELHI TO MEMBERS OF LOK SABHA

1. Name (Block Letters):
2. Residence occupied:
3. Whether the residence is fitted with—
(1) Power Plug:
(i) Power Meter:
4. No. and capacity of Refrigerator/ACs:
5. Whether the Refrigerator/ACs is required for—
(1) the whole year:
or
(i) temporarily (state period):
6.  Whether any Refrigerator/ACs was supplied during preceding year? If so, please state whether the Refrigerator/
ACs supplied was—
(1) for the whole preceding year:
or
(i) temporarily (state period):
7. No. and capacity of Refreigerator/ACs supplied (state size, if known):
8. Permanent Address:
I will pay rental/deficiency charges, if any, as per the rules.
Dated: Signature of the Member
Constituency No. ......cccoeeveurenene.
Identity Card No. .....ccccoevuevurunn.
To

The Under Secretary,
M.S. Branch,

Lok Sabha Secretariat,
New Delhi.
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ANNEXURE IX
(Vide Para 14 of Accommodation Circular—May, 2014)
(TOBE FILLED IN DUPLICATE)

APPLICATION FOR THE INSTALLATION OF TELEPHONE AT DELHI/NEW DELHI FOR A MEMBER OF
PARLIAMENT UNDER THE HOUSINGAND TELEPHONE FACILITIES (MEMBERS OF PARLIAMENT)

RULES, 1956 (ASAMENDED)
Dated: .
From
, M.P.
(Name in Block Letters)

To

The Under Secretary,

MS Branch,

Lok Sabha Secretariat,

New Delhi
Sir/Madam,

Kindly arrange to provide a new telephone connection for me

Without STD/with NSD/Both NSD&ISD

To treat telephone No. already working for me

at the following address under the Housing and Telephone Facilities (Members of Parliament) Rules, 1956
(as amended):—

New Delhi/Delhi

2. The telephone may be made over at any time during hours to

hours on

3. I undertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable
under the Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of the
above telephone.

Member of Parliament

1.C. No.

Constituency
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ANNEXURE X
(Vide Para 14 of Accommodation Circular—May, 2014)
(TOBE FILLED IN DUPLICATE)

APPLICATION FOR FIRST MOBILE PHONE CONNECTION FOR AMEMBER OF PARLIAMENT UNDER
THE HOUSINGAND TELEPHONE FACILITIES (MEMBERS OF PARLIAMENT) RULES, 1956 (ASAMENDED)

Dated:

From

(Name in Block Letters)
To

The Under Secretary,
MS Branch,

Lok Sabha Secretariat,
New Delhi.

Sir/Madam,

Kindly arrange to provide me one mobile phone connection (MTNL)* in Delhi with national roaming facility for
my use as a Member of Parliament.

OR

My existing mobile number taken from MTNL, Delhi which is in my name may be
converted from private to MP connection with national roaming facility, for my use in Delhi as a Member of Parliament.

2. I undertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable
under the Housing and Telephone Facilities (Members of Parliament) (Amendment) Rules, 1956 (as amended), in
respect of the above phone(s).

Yours faithfully,

Member of Parliament

1.C. No.

Constituency

*Requisite proforma may be obtained from LO (MTNL) Room No. 520, Parliament House Annexe, New Delhi.
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ANNEXURE XI
(Vide Para 14 of Accommodation Circular—May, 2014)
(TOBE FILLED IN DUPLICATE)

APPLICATION FOR SECOND MOBILE PHONE CONNECTION FORAMEMBER OF
PARLIAMENT UNDER THE HOUSINGAND TELEPHONE FACILITIES
(MEMBERS OF PARLIAMENT) RULES, 1956 (ASAMENDED)

Dated:

From

(Name in Block Letters)
To

The Under Secretary,
MS Branch,

Lok Sabha Secretariat,
New Delhi.

Sir/Madam,

In addition to my existing MTNL Delhi Dolphin Mobile Connection No. of MTNL,
kindly arrange to:

Option-1
Provide me the 2nd Mobile of MTNL, Delhi Dolphin with National roaming facility in Delhi/New Delhi.

OR
Option-I1

Provide me the 2nd Mobile Phone connection of BSNL from my constituency namely

District State with National roaming facility for

my use as a Member of Parliament.

OR
Option-11I

Convert my existing Post paid connection of MTNL/BSNL bearing No. (which is
working in my name only and not in any other name) to MP quota and provide National roaming.

2. I undertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable
under the Housing and Telephone Facilities (Members of Parliament) (Amendment) Rules, 1956 (as amended), in
respect of phone(s).

Yours faithfully,

Member of Parliament

1.C. No.

Constituency
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ANNEXURE XII
(Vide Para 14 of Accommodation Circular—May, 2014)
(TOBEFILLED INDUPLICATE)

APPLICATION FOR THE INSTALLATION OF TELEPHONE AT THE USUAL PLACE OF RESIDENCE
OF A MEMBER OF PARLIAMENT UNDER THE HOUSING AND TELEPHONE FACILITIES
(MEMBERS OF PARLIAMENT) RULES, 1956 (AS AMENDED)

Dated:

From

(Name in Block Letters)
To

The Under Secretary,
MS Branch,

Lok Sabha Secretariat,
New Delhi.

Sir/Madam,

Kindly arrange to provide a new telephone connection for me/to treat telephone No.
working for me as per particulars mentioned below under the Housing and Telephone Facilities (Members of Parliament)
Rules, 1956 (as amended):—

(i) Location of the Phone: House No.

Town/Village

Taluka/Tehsil

District

State

(i) Name of the nearest Telephone Exchange

(i) Approximate distance from nearest Exchange by road

(iv) Particulars of any other Telephone(s) already working for me in the Constituency/permanent residence
or office

(v) The above location is my usual place of residence/a place situated within the State in which my
constituency is or within the State in which I reside.

2. I undertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable
under the Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of the
above telephone.

Yours faithfully,

Member of Parliament

I.C. No.

Constituency
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ANNEXURE XIIT
(Vide Para 14 of Accommodation Circular—May, 2014)
(TOBE FILLED IN DUPLICATE)

APPLICATION FOR THE INSTALLATION OF THIRD TELEPHONE CONNECTION AT THE RESIDENCE
OFA MEMBER OF PARLIAMENT UNDER THE HOUSING AND TELEPHONE FACILITIES
(MEMBERS OF PARLIAMENT) RULES, 1956 (AS AMENDED)

Dated:

From

, M.P.

(Name in Block Letters)
To

The Under Secretary,
MS Branch,

Lok Sabha Secretariat,
New Delhi.

Sir/Madam,
Kindly arrange to provide a new telephone connection for me for internet connectivity purposes either:
(a) Atmy office situated in my residence in Delhi or New Delhi; or
(b) At my usual place of residence, or
(c) Ataplace selected within my constituency or State; or
(d) Within the State in which I reside.

2. Particulars mentioned below under the Housing and Telephone Facilities (Members of Parliament)
Rules, 1956 (as amended):—

(1) Location of the Phone: House No.
Town/Village
Taluka/Tehsil

District

State

(i) Name of the nearest Telephone Exchange

(i) Approximate distance from nearest Exchange by road

(iv) The above location is (a), (b), (¢), (d) as above

3. I undertake to pay in full all the Telecommunications, MTNL and BSNL dues, in excess of those payable
under the Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended), in respect of the
above telephone.

Yours faithfully,

Member of Parliament

I.C. No.

Constituency
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ANNEXURE XIV
(Vide Para 14 of Accommodation Circular—May, 2014)
(TOBE FILLED INDUPLICATE)

APPLICATION FOR THE PROVISION OF BROADBAND INTERNETFACILITY ONTELEPHONE
CONNECTION TOAMEMBER OF PARLIAMENT UNDER THE HOUSINGAND TELEPHONE FACILITIES
(MEMBERS OF PARLIAMENT) RULES, 1956 (AS AMENDED)

Dated:
From
, M.P.
(Name in Block Letters)

To

The Under Secretary,

MS Branch,

Lok Sabha Secretariat,

New Delhi.
Sir/Madam,

Kindly arrange to provide Broadband Internet facility on telephone No. under the

Housing and Telephone Facilities (Members of Parliament) (Amendment) Rules, 1956 (as amended):
(a) Atmy office situated in my residence in Delhi or New Delhi; or
(b) At my usual place of residence, or
(c) Ataplace, selected within my constituency or State; or
(d) Within the State in which I reside as per particulars mentioned below:
Particulars of the Phone and location where the Broadband Internet facility is required:

Telephone No.

House No.

Town/Village
Taluka/Tehsil
District

State

(i) Name of the nearest Telephone Exchange

(i) Approximate distance from nearest Telephone Exchange

2. I undertake to abide by all the terms and conditions for the provision of Broadband connectivity on the
existing landline connection.

3. I undertake to pay in full all the Telecommunications, MTNL and BSNL dues in excess to Rs. 1500/- per
mensum as payable under the Housing and Telephone Facilities (Members of Parliament) Rules, 1956 (as amended),
in respect of the above broadband connection.

Yours faithfully,

Member of Parliament

1.C. No.

Constituency
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